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(a) whether it is a fact that the 
monthly quota of sugar has been fixed 
as one kilo per head for urban areas 
aDd 125 pams per head for the rural 
areas; and 

(b) if so, the reasons for this dis-
parity in the distribution? 

The Deputy Mlalster ill the Mlllis-
try of Foed and Arrielllture (Sui D. 
R. C'haftll): (a) and (b). The mode 
and scale of distribution Of sugar, if 
the distribution is on cards, is deter-
mined by the State Governments, 
after taking into consideration local 
conditions and circumstances. The 
scale of distribution varies from State 
to State and even from district to 
district in some States. 

1% lars. 

RE: CALLING ATTENTION NOTICES 

PROPRIETY OF STATEMENTS BEING MADE 
OUTSIDE ON MATTERS FORMING SUBJECT 

-MATTER. OF CALLING ATTENTION 
NOTICES 

Shri Swell (Assam-Autonomous 
Districts): Mr. Speaker, before you 
take up any item ]j would like to seek 
your guidance on a point that relates 
to the proceedings of the House. Yes-
terday I tabled a notice, calling the 
attention of the Government to the 
reported entry of a fugitive p~rson 

Mr. Speaker: May I point out 

Sbri Swell: Please hear me. 

Mr. Speaker: That is exactly what 
I am asking him to do. 

Shri Swell: I am not questioning 
your authority to reject or keep pend-
ing any notiCe given by us. But to-
day morning it has come out in the 
papers that a spokesman of the Ex-
ternal Affairs Ministry has already 
gone to the press on this question in 
which he has repudiated the allega-

tions made by the Bhutanese officials. 
He has given the background leading 
to tihe present situation. Now my 
point of order is this. 

Mr. Speaker: Probably he will be 
satisfied if he just listens to a couple 
of words from me. Yesterday I kept 
it under consideration. Now, in view 
of what has appeared in the papers, I 
have admitted it today and that would 
be taken up. Therefore, there is 
nothing to take it up now. 

Shri Swell: Now, my point of order 
is this. 

Mr. Speaker: How does a point of 
order arise on that? 

Shri Swell: Please allow me only 
one sentence. 24 bours have passed 
since I have given that notice. Gov-
ernment could have come before this 
House with a statement before going 
to the press. Now my point is whe-
ther it is not disrespect to th is House 
that Government has gone to the pre,'s 
before it has come before the Hou<c. 

Mr. Speaker: My decision is that 
there is no disrespect shown to the 
House in this matter if some officer 
has given his reactions. That is not 
a statement of. I should say. ver~' 
great importance. I have already ad-
mitted the notice and an official state-
ment would be coming soon. 

Shri Hari~h Chandra Mathur 
(Jalore): It is not a point of order but 
it is certainly a question of the privi-
lege of the House. When the House is 
in session and YOU are seized of a par-
ticular matter, bow can an officer of 
the External Atfairs Ministry go and 
make a statement in respect of some-
thing which is pending before the 
House and about which a statement is 
to be made on the flOor of the House? 

Mr. Speaker: Han. Members 
should not be so tOUChy in this mat-
ter. If some news item has appear-
ed in the papers and it is found neces-
sary that at least a brief contradic-
tion should be made, saying that what 
is alleged in that news Item is wron .. 
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what is the harm? That should be 
dOIle at the earlie3t possible opportu-
nity. The detailed statement would 
of course be made in the House. We 
have already established a convention 
or practice that all policy statements 
must be made inside Parliament if 
the House is in session. Moreover, 
special consideration should have 
been given to' this fact that already 
a calling attention notice was pending 
and so the House was considering it. I 
do agree with the hon. Members in 
that respect. But I do not agree with 
the view that if an immediate contra-
diction is required, even then it must 
wait till we have the time to take it 
up here in the House. 

Some hon. Members Tose-

,Mr. Speaker: Not so many at a 
time. Let the first point of order be 
finished. I have already noted those 
who have risen in their seats. I will 
give them time, but only one at a 
time. Let me first hear Shri Mathur. 

Shri RaDp (Chittoor): If only Gov-
ernment had been a little more care-
ful all this would not have arisen. 

Sbri BarIsh CIwIdra MaChllr: Sir, 
you have been good enough to con-
cede the point which we have raised. 
You have, however, stated that It is 
a brief statement and the External 
Mairs Ministry could not wait. I 
wonder why the statement could not 
nave been made here yesterday itself. 
The minister could have very well 
come forward with a statement. They 
knew very well that a statement 
had to be made to dispel certain mis-
givings which have been created by 
the statements of certain people. In 
the light of the calling attention notice 
which had been referred to the Minis-
try, it was the dUty of the Ministry 
to have come ,forward with a state-
ment in the House itself. Then, all 
this could have been avoided. 

Shri Nath Pal (Rajapur): Mr. Spea-
ker, my submission is more or less 
on the lines on which it has been 
made by my hon. friend, Shri MatJhur. 
You have been kind enough to admit 

our motion on a matter wpj.ch is 
worrying everybody. It is a not a 
party matter; the whole House is 
concerned at the statement made by 
the fugitive Bhutanese officials. If 
the officer of the External Affairs 
Ministry was in possession of the in-
formation, which was e;iven to the 
press to clear up the position, the 
Minister would also ,have been in 
possession of the same information, 
which could have been easily given 
to the House. You have admitted 
Our notice and it is ~ot being ans-
wered because they want to cOllect 
the information. How to reconcile 
this claim that they want to collect 
the information and, therefore, my 
notice cannot be answered in the 
House with this statement made? All 
the POints covered in my notice have 
already been dealt. with. I do not 
take it in the limited sphere of en-
croachment; but what exactly does the 
Government try or want to follow? 

Shri D. C. Sharma (Gurdaspur): I 
beg to submit very respectfully that 
somehow the impression is gaining 
ground in the country that these offi-
cials are making policy statements 
when they are not to do so. Take 
the case of the atomic energy official. 
He made a statement about the manu-
facture of atomic weapons. Now this 
official has made some statement. I 
want to ask if this Government is 
being run by officials (Some Hon. 
Members: Hear, hear) or by the Min-
isters or by the Lok S8!bha or the 
Rajya Sabha. Who is running this 
Government? When these otlicials 
are making such great official state-
ments, who is running this Govern-
ment? (Interruption). 

Mr. Speaker: Order, order. Shri 
Azad. 

8hri Bhagwat lha Azad (Bhagal-
pur): Mr. Speaker, Sir, ...... (Inter-
ruption). 

Mr. Speaker: Order, order. Is the 
simultaneous talking also one of the 
programmes here? When one hon. 
Member has been called, the others 
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[Mr. Speaker] 
should at least show this courtesy 
that they listen to him. 

Shrl Bhagwat Jha Asad: :r would 
like to emphasis and reinforce the 
statement just now made by my hon. 
friend. You have already said in this 
House that when we are on such im-
portant matters and when We draw 
your attention to it and you are 
gOOd enough either to keep it pend-
ing or to admit it, it is not desira-
ble for the Gojrnment officials to 
come up with II statement. Just now 
you have quealifitd it by saying that 
it is true that the Government should 
not make it but if it is necessary to 
contradict it a brief statement may 
be given. May I submit that in this 
particular case there was nothing so 
important that the Government should 
not have waited for another 12 or 15 
hours? The HOUse adjourned yester-
day at 5 o'clock before which they 
could have made a statement; but if 
they could not, there was nothing 
serious between 5 P.M. yesterday and 
11 A.M. today which could lead the 
Government to make this statement. 
The disrespect shOWn to this House 
has been taken note of. But this 
qualification of yours will give to the 
officials a very big handle by which 
they will use indiscriminately and do 
it. Therefore it would be good if 
your ruling is definite and is binding 
upon the Government and the Gov-
ernment should know that When the 
House is in session and we draw your 
attention to something, they should 
not make such statements. 

Shri Hem Baraa (Gauhati): I just 
want to submit one thing. 

Mr. Speaker: The feeling is now 
well known. 

Shri Nath Pai: They are not mov-
ed by this. 

Sbri Kapur Singh (Ludhiana): That 
is the trouble. 

Shri Hem Baraa: As far as I know 
there was jubilation yesterday in cer-

tain quarters of the Exitel'!llll Affairs 
Ministry and these people were very 
happy. They used these words that 
the House was sleepin" and did not 
try to pinpoint this abnormal situa-
tion in Bhutan. From the statement 
made by this official yesterday it can 
be deduced that there is some sort 
Of a conspiracy somewhere to by-pass 
the House whenever an occasion 
arises. 

Shrl D. C. Sharma: No, no. 

Shri Hem Bara&: Because we did 
not take up tlus matter yesterday the 
Extern.aJ. Affail'S Ministry has come 
out wiIt.h a very loni and elaborate 
statement lJecause they were very 
hapPy and that is why they said that 
the House was sleeping. This ten-
dency is a very wrong and a very bad 
tendency, that is, to try to put us 
into a very tight corner. I submit it 
for your consideration. 

Shri Hari Vlshaa Kamath (Hoshan-
gabad) : On a point of clarifica-
tion with regard to the observation-
I will not call it a ruling-which you 
made earlier that it was a certain 
Officer of the Government of the Min-
istry who made the statement. I am 
inclined to the view that if the ob-
servation that you made is carried to 
its logical conclusion, it will go to 
the root of the matter, to the root 
of the fundamental tenets of parlia-
mentary democracy. I believe in 
the set-up that we are functioning 
under, the parliamentary democratic 
set-up, every Ministry is responsible 
Ifor the statement or the action of 
every officer functioning in that Min-
istry, and it is the Minister w)l.o is 
held responsible for the action or the 
statement made by the officer con-
cerned. Therefore, I would earnestlY 
urge you to reconsider this matter 
and hold that any action or any state-
ment made ·by any officer in the Gov-
ernment is a statement emanating 
from the Government unless and un-
til there is a contradiction thereof by 
the Minister in the House. (Interrup-
tions). 
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Mr. Speaker: Order, order. Mr. 
Kamath has said what he wanted to 
say. 

Shri Hari Vishnu Kamaih: He 
should be called to order. Why 
should I only be .... (Interruption). 

Shri A. P. Sharma (Buxar): I only 
supported Mr. Kamath. 

8hri Bhagwat .Jha Azad: He was 
only supporting Mr. Kamath. 

Mr. speaker: Unsolicited support, 
of course, would have that reaction. 
Why should he give that support? 
8hri Bade. Does he want to say any-
thing new? So many Members have 
spoken and have said the same thing. 

Sh.ri Bade (Khargone): I Quite agree 
with Mr. Nath Pai. I want to add this 
that when a Calling Attention notice 
is submitted to you, you always send 
it on to the Minister and the Minis-
ter is in possession of the fact that 
the Calling Attention notice is pend-
ing in the House. Why then make a 
statement like this? That means the 
officer must have made the state-
ment with the consent of the Minis-
ter. It is a question of the breach of 
privilege of the House. 

Mr. Speaker: Would the Minister 
like to say anything? 

The Minister of Home Mairs (Shri 
Nanda): If you direct me to do so, I 
might say something. 

Mr. Speaker: There is one thing 
that I might bring to the notice of 
the Minister before he says anything, 
becaUSe he must know the :facts. 
So far as these points of order are 
concerned, I have said alreadv that 
if the House is in session and some 
important statement, particularly 
when it is a policy statement, is to 
be made, then certainly it should be 
made inside the House and not out-
side. But we cannot exclude the pos-
sibility of some occasion arising when 
it becomes necessary that an imme-
diate statement be made. Therefore, 
1722 (Ai) LSD-4. 

it is to be qualified by that sentence 
always and if my quali1lcation has 
been obJected to, there I cannot agree. 
. ..... (mteTTuption). 

Shri Hari VIsImu Kamath: We did 
not object to thal The Minister is 
responsib.e. (Interruption). 

Mr. Speaker: Will they kindly lis-
ten to me now? 

Now, the second thing in this par-
particular case is, Of course, the fact 
that a Calling Attention notiCe was 
pending. I had sent it on to the Min-
istry-and I have to--to find out 
whether they have any information 
or whether they can disclose it im-
mediately or they want to a little time 
because I want to avoid waste of time. 
First I call them in the morning 
and sometimes they say that they 
~ave no information and that they 
will collect it and that some time be 
given, and they might /live the in-
formation next day. In ordar to avoid 
any delay or unnecessary waste of 
time, I usually send tl!ese notices to 
the Ministry. Now, this notice had 
been sent to the Ministry and the 
Ministry was in possession of those 
facts that a notice had been given. 
With that fact, of course, with them, 
if it was very necessary to make a 
statement, then that statement 
should haVe ben made here. (Inter-
ruption). 

That, of course, is a fact which must 
be considered and in future some 
precaution must be taken in that 
regard. So far as admission by me is 
concerned, I can ncyw disclose to the 
House that I sent it on to the Minis-
try for information and I did not get 
any information till this morning ..... 

Some Hon. Members: Shame, 
shame. 

Mr. Speaker: Order, order. Where 
is the question of any shame? (lnteT-
ruption.) They should have patience 
to hear me. 

Shri Bade: It is a question of shame. 
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Mr. SpeaIIer: Mr. Bade should sit 
down. (I'lLterruption). Since I did 
not eet any information, and I thought 
t,hat the matter was important, there-
fore, withou.t waiting further, I ad-
mitted it this morning. Tbat was 
what I could dO. But I would request 
hon. Ministers just to take care to 
see that when information on such an 
important matter is asked for, and 
when the Ministers or their Ministries 
also do consider that it is an impor-
tant matter on which a statement 
must be made immediately, more 
attention is paid to the notices that 
have been given here, and the very 
information could have been given 
here later in the day, if not in the 
morning. 

SIIt'I Nallda: The manner in which 
you have laid down the procedure 
and the words that yOU have spoken 
now are totally unexceptionable; you 
have put the thing very clearly and 
it should be adhered to faithfully and 
cuefully. 

As regards the facts of the present 
case, I am not conversant with them. 
You know, Sir, that I just was com-
ing along, and I did not know that 
there was a calling attention notice 
coming up later on and I did not 
know what might be raised. here. 

But to mY mind it is very clear 
also that there could not be any in-
tention on the part of anybody to 
flout either the convention of the 
HDuse or .... 

Sbri RaPUDath Singh (Varanasi): 
There is no question of intention 
here. (lnteTT1.lpt,ions) . 

SIIt'l Nanda: Would the hon. Mem-
bers be ,better pleased if there was 
such an intention? There is no in-
tention. But if there has been any 
breach, certainly that is regrettable. 

As for the facts concerning this 
matter, I .would haVe them looked 
into, and the necessary explanation 
will be forthcoming for the informa-
tion of the House. The conventions 

of the HOuse and the Directions of 
the Speaker should be and will be 
observed. and if anything has hap-
pened which has made for this diffi-
culty, I would su.bmit that it will be 
avoided in the future. 

As for the other observations made, 
I do not think that I need deal with 
them. We, the officers and the Gov-
ernment and the Parliament and the 
Ministers. all of us are running the 
Government. 

Shri Hari Vislmu Kamath: I am 
sorry, Sir, that you haVe not been 
pleased to answer the point that I 
had raised, namely whether a Minis-
ter is or is not responsible and ac-
countable for the statements and ac-
tions of the officers of his Ministry? 

8bri Nanda: He is responsible. 

Mr.. Speaker: I have said that he is 
responsible. 

8hri Nanda: That responsibility is 
not denied. 

12.17 hrs. 

PAPERS LAID ON THE TABLE 

STATEMENT REGARDING RISE IN WHEAT 
PRICES IN DELHI 

The Minister Of Fo9CI and Agricul-
ture (8hri C. Subramanlam): I beg 
to lay on the Table a statement re-
garding rise in the prices of wheat in 
Delhi. [Placed in Ltbrary. See No. 
LT-3563164]. 

INDIAN AmCRAFT (TBmD AMmmMENT) 
RULIB 

The Minister of 'rraDspIIrt (Shri 
Raj BalIadar): On behalf of Shri 
Kanungo, I beg to lay on the Table 
a copy of the Indian Aircraft (Third 
Amendment) Rules. 1964, published 
in Notification No. GSR 1655 dated 
the 21st November, 1984, under sec-
t1en 14A of the Aircraft Act, 193', 
together with an explanatory note. 
[Placed in LibrM.l/. See· No. LT_ 
3564!M]. 


